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. CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHATI BENCH.
O.a./Rxx. No, ~9 Of, 2000 of
~ 19.3.2001 -
DATE OF DECISION adeuneneens
Std Manoj Kupar' & 167 Ors.. _ . .. _ _ _ _ _ _ PETITIONER(S)
_Mr. A.Ahmed o _ .. _ _ ADVCCATE FOR THE
ST T T TE T PET ITIONER(S)
_ VERSUS -
JUnion of India & Ors. ~_ RESPONDENT(S)
Mr. A._ Deb Roy, Sr. C.G.S.C.._ .. _ _ _ _ _ _ADVOCATE FOR THE
| T TRESPONDENTS

THE HON'BLE MR. JUSTICE"D.,N.CHOWDHURY, VICE—CHAIRMAN.

THE HON'BLE MR, K.K.SHARMA, MEMBER (A) .

1. Whether Reporters of local papers may be allowed to see the
judgment ?

2. To be referred to the Reporter or not ¥

3. Whether their Lordships wish to see the fair copy of the
© judgment ? : : '

4. Whether the juégment is to‘be'circulated'to the other Benches ?

Judgment,delivered by Hon'ﬁle~Vide—Chairman.

S
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CENTRAL ADMINISTRATIVE TRIBUNAL ;Xl

GUWAHATI BENCH

Original Applciation No. 56 of 2000
Date of decision : This the 19th day of March, 2001.

Hon'ble Mr. Justice D.N.ChoWdhury, Vice-Chairman.
Hon'ble Mr. K.K.Sharma, Member (A).

Shri Manoj Kumar,

Lower Division Clerk,

Office of the Deputy Director, .. . -+ . - . 1
Subsidiary Intelligence Bureau,

Basistha Road, Guwahati-28 & 167 Ors. ... Applicants.

By Advocate Mr. A. Ahmed.

-versus-

1. Union of India,
represented by the Secretary to the
Government of India, Ministry of '
Home Affairs, North Block,
New Delhi. -

2. The Director,
Intelligence Bueau;,
North Block, New Delhi.

3. The Deputy Director,
Subsidiary Intelligence Bureau,
Basistha Road,
Guwahati-28. .. .Respondents

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.

O R D E R (ORAL)

CHOWDHURY J. (V.C.).

The applicants are one hundred and sixty eight in
number serving under the Deputy Director, Subsidiary
Intelligence Bureau, ‘in different capacities, like Lowef
Division Clerk, Assistant, Stenographer,.Secu:ity Assistant,
ACIO-1/G, P.S.,‘ JIO-I1/G, Section Officer, Upper Division
Clerk etc. Their grievance is common in nature claiming
Special Duty Allowance (hereinafter referred to .as SDA)
payable to the Central‘Government employees serving in the
North Eastern Region. By now the issue is involved is

settled on the basis of numerous decision of the Supreme

\ ' Contd. .

]



Court subsequently clarified by the department. The Cabinet
Secretariat (EA.I Section) «clarified the matter by a
Notification dated 2.5.2000. The civilian employees who have
all India transfer liability are entitled for grant of SDA

on' being posting to any station in the NE Region from

i outside the Region. An employee hailing from the North

Eastern Region selected on the basis of all 1India
recruitment test and borne on the centralised
cadre/service, common seniority on first appointment and
posted in the N.E. region per se is not entitled for the
SDA. He or .she would be entitled to SDA only if posted
outside-NE Region on transfer. An employee hailing from NE
Region initially but subsequently transferred outqf the NE

: b
Region but reposted to NE Region would also be entitled to

SDA.
From the materials made available in this
application it is difficult for the Tribunal to

determine/evaluate as  to nature of posting of each

i individual applicant.

In the circumstances " upon hearing the learned
counsel Mr. A.Ahmed for the applicant and Mr. A.Deb Roy.,

learned Sr. C.G.S.C. we are of the view that ends of justice

fwill be met if a direction is issued to the applicant to
| submit  individual representation before the = concerned
|lauthority narrating the factual position. Accordingly we

. idirect the applicants to make individual representations

within a period of one month from the date of receipt of

| certified copy of this order. The respondents on receipt of

such application consider the same in the light of. the OM

i{issued from time to time more particularly on the basis of

the Clarification issued by the -Director(SR), Cabinet

Seretariat dated 2.5.2000 with the -concurrence of - the

{Finance Division as early as possible at any rate within the

Contd.....
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trd

-period of two months from the date of receipt of individual

:representation from the applicants.

The applciation is disposed of accordingly. There

‘shall however, no order as to costs.

' (K.K.Sharma) (D.N.CHOWDHURY)

Member(A) Vice-Chairman
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a1 Shri
2] Shri
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&l Shri
&1 Shei
71 Shri
81 Shri

) 91 Shri
101 Shei
111 Shri
121 Shri
121 Shri
1471 Shei
1531 Shri
141 Shri
177 Shri
181 Shri

Shri

QQQD;
BETWEEN
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Sunil Eumar FPaswan
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Briaben KFumar Sarkar

Hikash Sharmakhikary, Steno

Bivash Faul, 5.4.

oy}

rikanta JIO-I/M7T

Mali,
L.D.C

Gautam Saha,

Tapan kEumar Chanda, JI0O-I1/G"

Dharam Nath Singh, Feon.

fB=zhok Steno

L.-D-i’fa

Eumar,

Henjamin Medal,

Sanat Fumar Chanda, JIO-I/WT

Bhim Lal Joshi, JI0O~11/G

Brojo Chandra Singh,

ALIO-TI/MT

Monihar Singh, JIO-I/406

M. Brojamohan Singh,
Jio-1/06G

Hiranmoy Bisharud,
ACIO-TII/WT

Eripesh Ranjan Avan,

JIO-L/WT
Bazanta Humar Singh;

ACTO-TII/G.
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Muni Ram Fatgiri, ﬁ%%istamﬁ
Mrinal Fanti Dey, L.D.C.
Satish Kumar Nath, Security

4 Asslstant.
Uijal Mahanta, S.A.
Jitendra Das, 5.64.
Dwijen Das, 8.4,
Dipankar Daﬁg S.f.
Tridip Humar Deb, LDO
Tarini Dey, ACIO-I/6
Franab Das, F.8. ’
Paruﬁufam Daﬁ, 56
Mirmal Kumar Das, JIOmIf/G
Dharani Dhar Fathak, JIO~I/MT
Frabin Humar Das, Feon
Shyamal Das, L.D.0G. .

dagen Cﬁaﬁdra>5aiﬁhyag 54
Chandra Dhar Eumar, U.D.C.
Manoj KEumar Rabha, JIOC-II1/MT
Anjan Das, JIO-I1/G

Aioy Das, JI0-1/6

Hira Lal Das, JIO-11I/B
Fradeep FKumar Baiﬁhyaﬂ 56
Ksﬁitish Chandra Ghéﬁhg Unc
Mohari Chandra Saikia, UDC

Ananta Das, JIO-I1/0

cdiban Chandra Halita, JI0-1/0

Lok Math Upadhyayva, UDC
Debashise Biswas, UDC
Smita Barman. LDE

Bihu Ram Math, Amsistant
Utbal Ranjan Das, Asst.

Fareah Chandra Dey, JIOmIka
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2  JURISDICTION OF THE TRIEUNAL :

M

The applicants declare that the
csubject matter of the dinstant appli-
cation 1is within the Jurisdiction of

this Hmn’blﬁ Tribumnal.

T

LIMEITATION:

The applicants Afurther declare that
the  application is within  the

limitation period prescribesd  under

i

)
H

-mtian_ 21 af ‘the Administrative

Tribunal Act, 198%,

4. FACTS OF THE CASE:

The facts of the case in hbried are

given below:

4.1 That your humble applicants are all

Indian Citizens as such they are entitled to '
all the rights and privileges guaranteed under
the Lonstitution of India. The dapplcants are
all Central Government emplovees belonging to
Group B, € & D and they are serving in Home
Department since a long time.

\

Now they are serving under the Deputy

////Diﬁectmrg Subsidiary Intelligence Bureau,

- Basistha FRoad, Guwahati-28 since long time.

P

They ave serving as LDIC, Assistant, Steno,

Security Assistant, QCIO;I/G, FoGo, JIO-I1/G,

Section Officer, UDC, etc.- ' .
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MNarth~Eastern

-

Central Government Civilian Emplovees who have
all India Transfer Liability will be granted a

(special) Duty Allowance at the rate of FRs.

204 of basic pay subject t a ceiling of

A400/7/- per month on posting to any station in

the North-East Region. Such of these employees

who are exempted from pay of income Tax, will

however not be eligible Ffor the special (duty)

Allowance, Special {(duty) Allowance will be in

gdition to any special Feay and for allowances

already being drawn subject to the condition

that the tofal of such special {(duty) Allow-

ance plus special deputation (Duty) Allowance

A0/~ month. Special

7

Wwill not exceed Rs. per

Aliowance like Special Compensatory (Remote)

Locality Allowance, Construction Allowance and

project Allowance will be drawn separatelys,

An extract of office Memorandum dated

14.12.88 are annexed hereto and the

-,

same are marked as Annexure- 6

respechtively.

4.4 That applicants beg to . state

they

Yaur.

saddle with all India

o f

that, are all

Transfer Liability in terms of their offer

appaintment and with the ssid liability they

and

it

have received the offer of appointment

joined the service of the respondents. Re

OCCasions

of

stated here. that, in number of

are being transferred from outside the

Region and also from Morih

Eastern  Region to outside the

Region. Therefore, the applicants are in

o

R ..

and B

they.

Morth-Easterm
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practice of saddle with all India Transfer

Liability in term of agftice Memd datad
iéﬂlﬁnﬂﬁ and as =such theyvare legally entitled
for grant of Special (Duty) ﬁllmwan&eﬁ *The
rpromotion, ﬁﬁhiorityﬁ GRF 4 FAv of the

applicants of all rank are centralized.

S Annexures-0, D, E and F are the
phutmcmpaaﬁ £ 03 e of appointment
lwtt@rﬁ; -trgnﬁf&r ardere, promotion
‘ordersg GFF /s and seniority list

of the applicants.

4.5 That vyour applicants beg to state
thét.allhthe applicants are entitled to get
the benefits of Special (Duty) Allowance vide
réaant Office Memmréndum Fo HMa. 11(3)/??~E I
(B), Bovernment of India, HMinistry of Finance,
DEﬁarfmeht of Exw&nditufeg Mew Delhi dated
July 22, 1998, In tﬁig Oftice Memorandum it
has Dbeen clearly vtatéd that the Central
Government Civilian Employee who , have All
India Transfer liability and posted &t North
Eastern Region are centitled to get .Speciai
Duty Allowance. ‘
Arnnexure—G is photmc&py‘ o Office

Memorandum dated July 22, 1998.

4.4 That vyour applicant begs to state
that the have +fulfilled all the terms and

condition for payment of Special (Duty) Allo-

wance as admissible to the Central Bovernment
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Civilian Emplovees SErving in the Morth-

FEastern Region and as such,. they can not be

denied by the Respondents to get-thﬁ'benefitﬁ

of Special (Duty) Allowance and as ﬁdch, the

-

applicants are legally entitled +o get the
benetits of Special (Duty) Allowance.

4.7 That vyour applicants beg to state
that the; appliﬁant& are entitled to get the
Special Duty Allowance as per various Office
Memorandums and also recent O0ffice Memorandums
dated July 22, 1998. In these Office
Mﬁmgrandumﬁl it héﬁ bean cleariy stated that
those PErsSOns who are having all India
Transfer liability and posted in the North
Easter Region they are entitled to get the
Special Duty Allowance. Tihe applicants o? this
instant appli&atiam are saddled with all India
transfer liability and also apart from this
their appointment, pramotion, seniority are

all India basis and as such the Respondents

cannot deny this benefit to the applicants
4.3 That vyour applicants beg to state

fhat"warliér the Respondents. paid the Special
Duty Allowance 1mf the applicants but it Qag
stopped on  the ground that they belong to
North Eastern FRegion as such they are not
entitled for ﬁpwcial Duty éllmwamcé as  per
judgment passed in Civilb Appeal No. 3I251 of
1992, It dis pertinent to mention here that in
the above Civil Aﬁpeal the applicants are not
maftieav in the case. BEut after that the

Respondents issued another OFffice Memorandum

Mw



AT

M

14

dated 2279 July, 1998 regarding Qaym@ht of

Gpecial Duty Allowance to the Central

Government Employvees serving in  the HNorth
Fastern Region. In this memorandum nowhere it
was mentioned that the person belong to Meorth

Faster Region are not entitled for payment of

Special Duty Allowance. In this memorandum 1t

"has been clearly mentioned that the Central

Govt. Employee who have all Transfer liability,
are entitle-for Special Duty Allowance. And as
such the Regpand@nt% cannot gdeprive the
;pplicanﬁé fer payment of. Special Dut?

Allowance .

v

4.9 That your applicants bh@g to state
that %inding no ather alternative thg
appiicahta have compelled +to approach this
Hon "bhle Tribunal for é@eking jg%tice. .

4,10 That this petition is made bona fide

and +or the cause of justice. . '

n

. GROUNMDS FOR RELIEF WITH LEGAL FROVIGION

5.1 For that the &ppliﬁaﬁtﬁ . having
fulfilled all the Criterion laid down by the

various Office HMemorandums towards granting

the Special (Duty) Allowance, the Respondents

can not deny the same L0 the applicants
without any Jjurisdictiadn.

e Far +that the applicants are having
practically A1l India Transfer liability and.

their seniority has also been maintained by
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' ALl India Level and recruitment were also made
By All India Level. As such, they are legally
entitled to draw_th@ Special (Duty) Allowange
a% pet affice Memorandum dated 14.18.8%5,
1.12.88 and 22 July, 1998. . |
R For that there is no justification in
denying the saild benefits to be granted to the
applicants and the denial has resulted in
vigclation (y¥ the Articles 14 and 16 of the
Constitution of India and also other similarly
situated gmployess Serving in fh@ North
EFastern Region who belong to north Eastern
Region tand aleo have _al} India transfer
liability are given the benefit of payment of
‘Sp@cial Duty Allowance. ,
S.4 For that the applicants having
fulfilled -all the criterion laid down in the
at¥resaid Memorandum towards granting the
Special (Duty) Allowance, the f&ﬁpand@ntﬁlcan
not deny the same Lo the applicants without
any Jjurisdiction.
\
_5.5 For  that the application has bean
denied the said benefits without any principle
of being heérd, There is a viala%hmx af the
principle aof natural justice in denial of the
benefits to the applicants and accordingly
proper reliefs and required to be granted to
the appliﬁamtaf
S.6 " For that it is a . settled proposition
of law that when the same prinéiple have been
\
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approach in the couwrdt of law.

S 7 For that the actiorn of the Hespon-

dants are illsgsl, arbitrary and not suystain-
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That fthere 18 no obher alitsrnative

and efficacious remedy avaeilable to

. L T R Lo oy o
the @roent  Anwvoling the
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jurisdiction of this Hon ble Court
urider SQection 19 o of the Godminis-—

Tribunal

BEFORE

MY COURT:

N The applicants Furth declare  that

they have not filed any application,
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VERIFICATION

i Shi i Manao] Fumar, Loweyr ' Division
Clerk, serving in the offite of the Deputy
Direchtor, Subsidiary Iintelligencs Bureau,
Easistha HFoad, Buwahati~Z28  fssam do hereby
solemnly affirm and verify the statements in
" 1 ™ " /'
raragraphs sl . &. a éb v —
paragrap fs\\) Q/'vaégc\ .

' are true to 7 omy knowledge,

those made in paragraphs (« % [11;{.§ Care
| y 3, N

being matters of record true to my information

and " those made in paragraph S of the present

application are true to my legal advice ard

those  made in the rest are my numble

submissions before this Hon'ble Tribunal.

and I sign this verification today on

this .Q{{\day af February o 2000 at Guwahati.

Menos Wone ot

: e DECLARANT .
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No, 20014/2/83/5,1V

. ' Governrent of Indin

’ Ministry of Finance
Cepartwent of txpenditure

Hew Talhi, the 14th Dec'A3 _
4 ",.3‘

OFFICE MTMOr “NDUM ,

Sub t Allovances and vecilites for civilian employvoa of
the Central “overnment serving in the Ytntes and

Union Territories of North Eastern Regioneimprovemants
thereof,

-~

v

The naod for attracting and retaining the servicas
of compatent affirers for anivice in the North Eartarnp

laigion comprising tite Ytatma oOf “‘sszam, Meghalayn, Manijyur, T

Magaland and Mizoram has bo ‘tn ~1g2ging the a'.tention of
the Government for some time, The Qovernment hag aprointed a

Committee under tha Chairjmanship of Secretrry, Department

of buersennel and Zact Admininatrative Reforma,
hriqting alloxnncns & Administrative faforsg,

to roviaw the

to revinaw tha
exlia t ng allouanuea and facilities admissible to tho various

categorlas of Clvilian Control Government employmes serving

in this region and to 3ugrast suitakle {mprovemanta, Th
recommenditions of

n
the Cormitten have bren carefully congi-~
dered hy the Govern: ant 2and the FresiZent ia now plearad to
decida as follous t-

1) Tenure of pe<ting/deputation, b

XY X XX KR X

i1) ! "(‘iioht-—':\‘qr:‘: for Contral df)j‘Uf’ltiﬁn/treining abroad
| and special mention in confidentir} “eCQEQQL
K X X X X X X
114) Special (Muty) Allowance —_—

\

Central Government . civilian cmployﬂmn who have All

India tranafer lianflity «ill ho granted a apecial (Duty)

Allowance at the r te of 25 prrcent of haasic pny asubject to

Any¢ a4 criling of v, 400/~ rer month on ro~ting to any aration
in tihe North Eastern 2eqgion. Such of thoue erployeas who '

are nxenrtet from payitent of incrms tay will, heurvir, not

Cr‘ntd'. ; —— s
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}/ Annﬂxur;ﬁ%(Contd.)

[ ]

. ( - . ’ .
b eliqgible for thig °recisl (Duty) Allowance.mitlxho
" 3pecial (Duty) Allowance will be in additien to any

Speclal pay end pre Deputatien (Luty) Mllowince alrea y
beding drawn subject to tha e ndition that théfzatal of
such Specisl Puty) Allowanca I'lua srecial pay/derutation
(“uty) Allowunncae «i1) not exceed i, 400/~ puom, Boecinl '
“llowance like 5jacial Compensntory (femote Locnlity)

‘‘llowance, Contrwetion Nllow neca and troject Allewance
will be Araan separately, ’ '

KAXXFXKX

XYY rnrxux

HYRNYXYXVN

HYNIHRYRNY

HUYIIXNR U

A3/~ 3.C. PALIK ,
JOLAT L SITATY 10 THE Qov e s op INDIA
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9. 20014/14/€6/T0IV/ 5,11 (1) \
Cot,of Tndia, l'nirtry of Finanee ‘
Depaztornt of Expenditure

A, '

Neau Lelhi the 1 Dic 19C6

or. XCr i onnun

)

o .

Subjucct ¢ I@p;ovemarts ant facilitiar {~r Civilian
-nployaes of the Ceuntral Govt, 2erving in the
sltetes of Northh S2s8tzrn heulon, Andoman
Nicober »nd Lakahadecp,

The underaloned 4is dir-ct:d to refer t2 this
dndatry'n Cul e« HOo. 20014/3/C3~E.IV Gared 14th Lincambor,
19493 ond 0th Marceh, 1904 on the auhi ot mentirneQ
abava and to aay thrt “he jqueetion of 1o king gultablns
Improvementa in the allovanc- 8 and € ¢ilities to Cent.al
Government employ r3 ;2st~d in North Yaat xn Region
comprisiny the Ztates of ..vsaw, Maghalaye, Manijur,
ttagaland, ‘‘ripuara, Aarunachol bircesh an? td=oram has heen
angaging the att~ntion of tha Govt., Accordingly the
I'regident §a now pl asad to decsice »z f7V1pvea.

1) FHEKXEXYRKYKY
i1) XY XN X X
114) Specinl (utv) Alovance.

Tha Centryl Sovt, Civilinn emrloy=en who itavn
All Indis tronnfor lianility ¢41)1 ke greinted apecia)
(Byuty) Allow'ncs at te rite cf 1270 of waaic pay
subjnct t~ co2lliine of R, 100C/~ per month on yosting
tc an, statien in the lorth fastern Fegion, Special
(Duty) llowance «will he in additicn to any special
pey"apd/ér derut tlan (duty) allow nce alr-ndy being
Ariaun kubjcct ta tha condition thit the tot:l of such
allowance :i1) not ~xctad P, 10C0/~ j'om. 3paclol
allovance liko sp-clal corpensatnry (Remnt2 locality)
Allowanze, “oan:truction “llowsnce nd Yrojoact Allowanca
0ill k2 rsun ~eunr.tely, :

The Centr:l “ovt., civilian emrploy~ta wvho are
merhors of fche2uled (ribes and are otherwise eliaile
fer tho qg:ant z2recisl (Wut ) N\llowance un . r thisz ypara
and® are cxempted fres payeent of Ince~ma-Tax under tihve
Incame Lax gt will cleo draw Gpacinl (“ut,) Allownoe,

AR TS T A i o4 \
FETRLRY: , -
. '¥;N““°‘

e
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« REGISTERED/AD
W : No.,74/133TT(G)/9&® ~2V QS
N INTELLIGENCE BUREAU
o A .- (Ministry of Home Affairs)
3 \¢J4<6 Government of India.,

Mew Delhi, th€eeeee.....

MpMORANDUM . - 27 g1 199
, . i

The undersigned hereby offerswjgﬁgi;jggcmg __yﬁggiggwua_
e e it een & temporary post of Lower Bivision
Clerk in 'thé Bureau on pay of Rs,3050,’~per month in the scale
of Rs,3050-75-3950~80~4590. The anvointee will also be
entitled to draw dearness and other allowances at the rates
admissible under rules and orders governing the grant of such
allowances in force from time to time and subject to the
conditions laid down therein.

2. The terms of appointment are as follows:-

1) The anpointment is temporary. Mis/her permanent
appointment to the post, if and when it is made permanent,
will however, depend on various factors, governing permanent

~appointment - to such posts as in force at that time, and will

not confer on him/her the title to permanency from the date.
the post is converted to a permanent one. o ‘

. b .

ii) The appointment may be terminated at any time by a
month's notice given hy cither side, viz., the appointce or
the appointing authority without assigning any reasons. The
appointing authority, however, reserve the right of terminating
the services of the apmointee forthwith or before the ezpira-
tion of the stipulated period of notice by naking ppyment
to him/her of a sum equivalent to.the period of notice or for
the unexpired portion thereof, ’

iii) The appointment carries with it the liaﬁility to -
Serve in any part of India,

iv) Other conditions of services will be govirned by
the relevant rules and orders in force from time to time,

3a The appointment will he further subject tos~

i) Preduction of a certificate of fitness ‘from the
Civil Surgeon(Grade-I)/Medical Supdt./District Medica. Officer
in the enclosed froms, at his her own cost. HMe’She stould
get himself herself medicalty examined from the nearest Ciwvil
Surgeon(Grade-I),/Medical Supdt./District Medical OFficer for
wvhom a covering memorandum(which may be completed by te
candidate) is attached with this offer. He/She will mt
be allowed to join unless he/ghe produces this certifirate, or
a provisional certificate of medical fitness which he/the
may obtain from the medical authority,quoted abovec.

Tarief/-* Mr\’@/\%\,b}pwkr Y W

° ‘
L;' | | ?fz;‘jkaldf, : A&rf3£?§&¢gdg'¢h<:-
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ii) ~Submission of a4 declaration in the form enclosed 1lpat

he has not got more than one wife living, or being married
to a persop having More than one wife living, unless exemyted
from the ‘enforcement Of the requirement_in this behal £,

1id) Taking of an oatn of allegiance to the Constitution of
India in the Prescriheq form,

iv) Production of the following original certificates;.

a) Certificate of educationa) and other technical
qualifications ( with attesteq copy) o

b) Certificate of age(with attesteq copy) .

¢) Character certificates from two Gazetteqd Officers,

d) Certificates ip the prescribed form 1y support of
the candidate's claim to belong to a Schednled
Caste, Schedul ed Tribe or opc comnunity,

e) Discharge certificate, in the brescribed form, of
brevious employment, 1if any.

£) Any other documents (to pe Specified),

4, If any declaration given or information furnishegqd by the
candidate proves to be false or i the candidate is found

to have willfully Suppressed any materiaj information, he/she
will he liahle to Femoval from the Service and such other
action as Government may deem Necessary,

5. It Shri/sm‘c/Kyfm--m\mQ ——Xawoe e
accepts,the.offer on the ahoyd terms, he/she should report

for duty to the Assishon m)\xt.smf%vh&‘\s.\‘mg\.?&y_\\tl\l;‘gmue_.-.S;\.se:fs_&x\»'
LY mﬁglﬁﬁaﬁ\_\&irgg%s\.&p\g_m j3tbe, Rong, G Woko=28, %0

on or hefor the o ~R~ -t If he Eﬁé”faiis‘to report for

duty by the preScfibed‘ﬁate, the offer will be treated,as.
cancelled, ' '

e nm e s e e

6. Within 7.days of his/her Jjoining he/she woulq be
Fequired to apply for Governmen t accommodation(where applicable)

7. ‘No traVQlling all owance will he allowed for joining
the appointment:, '

g, The Seniority of candidate being fixed in this batah
will be according to merit list, lrrespective of their date
of joining, _

7
9. "The appointment ig Provisional ang is Subject to the
caste/tribe/OB¢ certificate being verified thro
cahnnels ang if the verification reveals that the claim to
belong to Schefuled Caste, Schedul ed Tribe,or oBc as the case
may be, if false, the Service wilj be ﬁe:minated, Forthwith
without €ssignlng any further reasons and vii thout rrejudice
to such furthet action as may be taken under + X .
-of the Indian E2nal code for production of False.certificateS.”
10, The avpdintment isg Provisional and is Subject to the
Caste Certifictie being verifind thrcugh the Droper channels,
If the verificition Leveals: that the claim of the candidate
to belong to OHc is false, the Services

Tarief/.« | E Z&Axépﬁx (L;jkﬁ“//x ceved/mun.,

l_._‘“’v ans - » { e o
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be terminated forthwith without assigning any further reasons
and without prejudlcc to such further action as may he tiken
under the provisions of the Indian Penal Code for prodict ion
of ‘false certificate.

11, He/8he is further directed to let the undersigned ] now
within 7 days from the date of 1issue of this latter wheth-r
he/she is w1l11ng to join the Dureau on this post subject Lo
his/her being found medically fit. In case the willingnes: of
the candidate is not received within the stipulated time, :t

will be nresumed that he,//she is not interested and hlu/her
case will be closed at our end, . '
‘ L

(HMISH cm YDR A)
Assistant Director

To
sh. . Mool KWwooy. .o - ~
So \m}“ C\OO(\Q Sivh ' ’A(
D -\};*19: ‘%‘&ﬁwﬂa\a ~ThoRwhua- N\ %
Beguioney, Bivan «—x*a-\\st— N P
Tarief/-* Svemenes
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,/’ 'he following Junior Intelligence Officerg,Gr-x(General) q}{
Yhtelligence Bureau are promoted to the grade” of Assilstant

. central Intelligence OfficervGrade-II(General) in an officiating
.capacity with effect from the dates they take over as Assistant
central Intelligence Officer Gr-II (General) at thelr places of

_postings on promotion. as shown against each :=- ' ' '

‘-

si, WName/PIS MNo,/LOB . Present place Place of,pbstgbg on
No, _— ' of posting promotion as -

. 8/shri | S1BX -ACIO-Ii/G(SIBx)
A z 3 = %
1. . R.L, Bhatt’ | - . L
©(112263/27.10,48) 1B Hqrs(PRC)  Amcitsar.

2. R,C. Maharaj -patna . UATZAWML
(111870/July,1947) 1

3. surendrh Kr, singh Patna . Jamshedpur.

: (111856/6,7.,50) “

4, R,S5. Sharma ~ Itanagar . ~ Patna,
(112780/16.10.46) o

5, Surendra Prasad Singh Patna o Kohima
(111871/8.9.47) o ‘ ' :

6, Rajeshwar singh Jamshedpur - Gangtok
(111866/3,7.49)

7.  Aanil Chandra Kumar . patna Calcutta

© o (112771/21,11.48) o 3

8. shilwant Prasad : pPatna ~ Calcutta

. (112778/20,12,46) , ' o

9. Bhagwan i)a§ Itanagar , . .Patna L
(114890/2,5.47) : c "

10, S.N. Maharaj 81D, Delhdi J&K (srinagar)

 (112775/23,4.46) L

11, XKusheshhwar Prasad Patna . srinagar
(112786/14,7,50) : . - :

12. Bhairav Nath Jha. Paktna .- granagar.
(116303/20,4.46) o ‘ .

N M . ‘;).. .
13, R.C, Ojha 81B, Delhi ‘Dibrugarh’ = . .
14. R.K. Verma = Patna T U adzawl :

(111861 /5,1.49). : ' o
15, S.L.P. Yadav patna .©  Kohima -
(112762/2,5.48) : N %

‘ | o ,a.ooooz/-ot‘
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16, R,N, Thakur Jamshedpur Kohima
(114885/1,1,49)
17.. B.?., Sharma Slzawl Patna
(114686/20,4,50) ‘
18, .Rem Marain ' L0 HGrs. Jaipur,
(100482/8,2,44) (SES=X)
19, Rajinder Prasad Gupta L Hejxs, I3 Hgrs.
‘ ©{102211/7.7.43) " (Receiption/N,3.) (Receiption/N,B.)
20, ' Chandi Lal Bodh i3 Hars., Jaipur
(100360/2,5,44) (SEs=1) ~
21, Narain Singh Disht il Hgrs, amritsaxn
(101283/3,10.,45) (5ES-J) '
.22, Ram ashra wrashar Chanwigari zhopal
(116092/13.11,48)
23, Ghanshyam Jha I3 Hars. JeK(Srinagar)
© {102070/30,6.50) (SES=~11)
* 24, Inder Pal singh SIi3, Delhi amritsar
(101267/11,7,45) ‘
25, c.Bn, Pradhan : Imphal Imphal
(117843/1.7,40) :
26, L. Yimchunger {ohima Kohima
(112579/1,7,43)
27, ©».C, Mithal Kchima Trivandrum
(117842/25,7.44)
28, G.I. sharma Imphal Imphal
(117163/1.0.47)
29, K.K, Oommen . phmedabad..  Trivandrum
(117220/3.2,48) _
30, 2.C. hcharjee Agartala agartala
(117274/28,11,47) . . S
31, ®».5. Sinha Calcutta Patna
(110766/22,1.48) B
. U.N, Hazarika Guwahati Dibrugarh
(117218/1,3,47) ‘ - |
33, B.L. Koul I1) HQrs. nmritsar
34, Omkar Nath whar I3 Hgrs. Chandigarh
" (112155/14,10,46) (SES~II)
35. . Ram Paul Sharma J ammu I Hqgrs,
, (117411/26,10,46)
36, Kasturi Lel J ammu IB Hgrs.
(117410/15.2,49) : .
37, Santokh Singh Janmu In Hgrs.
(117415/16,5,49)

o ..Ai:
it iy
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38, Dansi Lal Wantoo Srinagar SId, Pelhi
(115594/27,4,48) o
39, Moti Lal randit Srinagar Ll Hqrs,
(119306/27.5.,49) |
40, Jankar singh . J amrqu Jaipur
o (117424/7.5,49) :
41, avtar singh Dald J o Atecdbaar
(112149/13,4,40) ‘
42, Jaswant Singh Jainmu Lhopal
(112143/16,7.49)
43, Sujan singh Jainnu Jaipur
© (117435/13,6.49) '
14, Dodh Raj Jaramu bDhopal
(117424/27.11,49) ‘ )
45. Harbans Lal Scini amritsar 1D Hqgrs.
(117422/8, 3, 46) '
46, Krishan Chand . Jammu Aligarh
(117421/13,4,48) :
47, Dabu Ranm Saini Jamnnu, smritsar
(117445/25,5.48)
48, vidar singh Bali srinagar  Jaipur
(115593/10,3,47)
49, Ves kaj sharma Jaminu Amritsar
(117450/15,12,47) - '
50, K.S. Joamwal. Jammu rhmedabad
© (117419/10,3,50)
51, Aavtar Krishan Koul Srinagar Chandigarh
(112150/2,2,46) o
52. Krishan Lal Chcpra Srinagar Il Hqrs,
(112157/13.5.48) i,
53. Balbir singh o Jammu Ik Hqrs,
(112145/4,9,49)
54, raramjit Singh - srinagax shmedabad
(112267/20,9,49) :
55, Rattan Lal Kachroo Jamnu Bhepal
(117406/23,4.50)
56. N,L. Raina | ID Hqrs,  smritsar
(115595/9,11,47) (K.br,)
57, Didar Singh Raina Srinagar - Dareilly-
. (112152/15,1,50) .
58, J.il. 8ingh Srinagar I Hgrs,’
(112193/7,4.47)
59. Gunwant singh .. .- Srinsgar SIN, Delhi
. (110540/17,6,48)
60, Janak Raj © Jaminu Ahmedabad
(117405/10.1,50)

o

B
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'61. Kali Das Jaoruni Muabad
(117426/2,9,19)
62,. Om Zrakash J amnu Murdoal
(117420/28,10,49)
63, Foja singh Srinagar 51N, nelhdi
(112154/26.,6,48) -
vie  MLM, ey : Guwahatd | Calcutta
\/// (115522/1,3,16) :
65, ,C, Math . Guwahati Calcutta

\J/// (115521 /2,4,50) ‘
66, P.K, ey Guwahati - Calcutta

(112580/6,5.49) y «
1neseh

2. The inter-se-seniority in the rank of ACIU-II/G will

be in the same crder as approved by the up»C, 7This promotion
will, however, not give them any right of senicority over
those who are ctherwise senior to them and whose cases for
promotion are yet to be finalised by the po,

3. They should avail their promotion within cne month
from the date of issue of this order, If£ any cificial
cannot avail of promoticn for any rcason or ground, he can
forcygo his promotion and he will not be considered for .
promoticn f£or next one year fxgn the date of refusal and the
next person in the panel will be offercd the promotion,
after the expiry of one year, if it is still declded to - .7
promcte him, he shall be considered for promotlen only
against next vaeancy becoming available to ocecommodate him,
He will not be allowed the benefit of criginal seniority in
the zbove panel whicih he would hive retained hac he not

refused promotion in turn, However, in case, reasons adduced:

by any cfficial for his rcfusasl of wronotion are not acceptable

to the competent autherity, the promstion would e enforced
on him and in case the official ctill refuses to be promoted,
he will be lisble to face Cisciplinary action for refusing
to obey the orders, ' ‘

I
% Inacgorcance with the directions lssved by Lepartment
of sexsonnel ond wrainiog vide Thodr DM, 10, 16/7/90-Fstt,
Gay-17 dacad 5,9, 95, il wha irwa Luen transforred from.
one statfon to ancther on theldr promotion should bao relieved
immediately on receipt of thoe relevent orderes for premotion,
In exceptional circumstances whoere rotentiocn of the. official
concerned in the lower post is folt avstlutely necessary in
exigencics of scorvices, the facts should e brought to the

notice of I Hqrs., ond srder € thodr retention £or a-spaclfic
et eneion £ JRLEAS S

neriodngt exeecdlng 3 menths) should b UBEsILGd,  WHILE
recomnencing such retenticons, the pecuniary loss likely to
be suffered by the officer may have to be borne in mind so
that retention is avoided as far as possible.

A)“(T/L | ceeeS/=n.

L
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. "The Jdates of Laking over -5 HCLO~L1/2 py Lhe ubove " 'éb
.. Adoned J1o=1/G ntty plesse e intliaated Lo, iu(3), S {CC)
.o 535;) at ID Hgre, New Lelhi,

S Before accepting their joining roport oo L CLO=IT /G
Lt .may please Le crnsure:l thet acthing nggrsggpcnding o T
-gontemplated agningt The '

4 prer e

o A5 MY 810 he ensurad Bhat

*

ere A8 no penalty elventiy 1 forgee aqainst thom. -
1. The above mentioncd cEflciers on thedr promotion to

the ronk of ACIO=IT/G should exercise Lheir option for
£fixation of Pay in terns of Ministry of 206G And Fension,
UPED O, . Nc.1/10089~wsww(pny~1) detud 30,8,1989 within _
one month from the date of their promotion, f£ailing which
their pay on promoticn will be fixed under normal rules,

t
Sd/ -
(r.L. Kher)
assistant pirector

No.4/C~Iv/99(21)~ 92275
IMTELLIGENCE DBURELU :

(Ministry of Home Affairs)
Govarnment of India,

femm

New Lelhi, the

Copy for informaticn/nccessary acticn to ;-

1, Jus: E, I, K-Ups, X, s at IB Hgre, New Delhd,
» Vote . - T ' . -
24 Jii, SIBX: Patna, Kchima, Calcutta, Lelhi, srinngar,Jaipur

Chandigarh, Bhopal, Trivandrun, shicdabag,
Guwahati, Mumbai,

3, Lus : H, K, §, .tat I8 Hgrs, New Delhi,
“/SA LR, SIkxX: amritsar, Patng, Keohimnag, Calcutts, Lelhi, Srinagar,

Jaipui
Cuwahati

Chandigarh, Dhepal, Trivondrum Hhmedabad,
Mumb -’)i, Jamsiiecl s, :
i, AUS/TAUS: K, SES=Y, SES~J, iu I/C g, , SES~II/0PS, Vo

' IB KHyrs, New elhi,

-
5, ﬁD/JAD/CIO, SIDX: amritsar, ;izawl, Jamshedpur, Itanagar,
Gangtcek, Imphal, sgartala, Jibrugarh,
Jammu, Aligarh, Bareillly, Patna, Kohima
Caleoutta, Leind, Sringgar(Jamau), Jalpvuor,
Chiiddgarn® Uhajnl,‘rcivwndrum/Ahmedabad,
Gavahati, Mumkad. :

6.50/DCLO:Cash~IT, SI Sca., oR Cail, Conf, Cell, K, G-2, SES-X,
SES-Y, SES-II, SES-J, PRC, IR Hers, lew Jelhi,
Te. SQ's folder,TOL, 3h, 17K, "8, C=1 Br, IN Hqrs, New Delhd,

| F‘me —

Assistant Director

< -
g




TIRORANIE, A T TETEIReS BOB sl ~ R e WA
S

. oy ; “Im _\\ ‘
a ; ORDER_3f = | gﬁwd““gﬁcs&gg;j?
‘ The undermentioned Lower Division Clerks of thé ‘e—m— .
,L8ENce Bureau are promoted to officiate in the grade B
er Division Clerks with effect from the date they take K

_~/ . at the places of their posting on promotion as indicated
4inst each:- : ' . ' T

) Yo

Sl. No.,. Name & PIS‘NO Present place Place of Posting
DOB of posting on promotion
S/shri oo ' Ceon
1. *  Gulshan Kumer . IB Hgrs, - Amritsar
(103999) 21.2,66 | _. |
2. Rakesh Kr, Agarwal - IB Hars, "' IB Hors! o
(104071) 26,766 e
3. ' Rakesh Batra ~ IB Hgrs, Amritsar.
’ (104069) 25,9,66 - ' : S
L, Jayendra Kr, Adhyaru IB Hars. Amritsar
| (104085) 19,11,6
5..  Mohd, Meeran Banglore Ahmedabad
-~ (121310) 15.3,63 . ‘
6. Debasish paul ® Itanagar . IB Hars.
(121267) -9,11.66
7. BiJjoy Bhushan Paul Guwahati, IB Hars,
/8. Sumitra Kr, Dey Guwahati IB Hars,
, (121265) 1.1.62
V/é. . .Archana Bhowmick Guwahati IB Hars,
et )

(122051) 13.11,65 ' ’

2., As per the DOP&T OM No0,20011/1/96-Estt(D) dt.30,1.97,

the promotion of 8¢ and ST candidates against the reserved

vacancies earlier than their senior.General/OBC.candidates

to be promoted later, will not confer upon them right -of .
seniority over. General/onC candidates, The General/oBC

' candidates promoted on later dates will regain their.
Seniority over earlier promoted candidates belonging to

SC/ST categories,

3 The promotion shall be availed within one month
from the date of issue of this order, If any of the above
mentioned 1DC refuses to avail of the promotion for any
Ieason or grounds he shall not be considered for promotion
for the next one year, from the date of such refusal, After
the expiry of one year, if it is still decided to promote
him he shall be considered only against the next vacancy'
becoming -available to accommodate him and he shall not be
allowed the benefit of Tthe original seniority on the above
panel which he would have regained had he not refused to
avail of the promotion in his turn, However, in case the
Ieasons adduced by any official Tor his refusal to avail of
the promotion are not acceptable to the competent authority

Contdo * 0.20. .




12 r—:za « -

the pronation would be enforced on him and in case the
official still refuses to be promoted, he will be liable

to face the disciplinary action for refusing to obey the
orders, X .'

L, The date of taking over of thesé officials, as ype

or their written refusal to accept the promotion nay be
intimated immediately to the undersigned, AD/G and S0/Cont,
Cell, IB Hqrs, . » . e

\

5. Before allowing the conterned officials to take over
as UDC, it may please be ensured that there is nothing
adverse pending or contemplated against them, -

6. The above mentioned officials, on their promotion

to the rank of UDC, may exercise théir option far fixation
of their pay in terms of 0.M, No.F~7/1/80fEstt(p*1) dated -
26.9.1981 within one month of the date of their promotion,

failing which their pay on promotion will be fixed under
normal rules,

S84/~
(A.B," Vohra)
° Joint Directlor

No,L/TP/CV/99(21) - 240 ¢,

Intelligence Burecay 79 /: -
(Ministry of Home Affairs) . .
Govt, of India -

New Delhi, the )"/15‘. 99

Copy to:-

1. JO/E ' R

2, DDS SIBx -3 Amritsar, Banglore, Ahmedabad;fltanagar;&"
Guwahati L , S "

3. DDS 1, Tech and R . . o . o

4. ADD(CP) ' | IR

-

‘5. ADs CP, I, Tech & R2

6. 80s CP, Immg.& R2 o
7. ATO (Fax) . o | e
8. Sh."G.M, Panicker, Asstt, Vv

9. BOB/SO's Folder

&/5/7Z4aézzzfﬂﬁ_1f
(S.K, Sablok) "*
Assistant Directop
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) 4 Annual Statement of General Provident Fund Account ' "A
C A48 Wi
18 6,10.2). e SRR e TSRO ..., wfery fafe A@ sy enfdes fuaus,
A@ w ad Year of Account 1997- 98
. w15 ) G Rate of Interes . 12%
AL Ho a1fivgenm Wi ot Y A s mygfennl | Al A dgacma s el QUA Ll | W
Account No. Name of Subscriber  |Opening Balance| Doposits/Recoveries | Intorest allowod - T afi . Bal e
' : . During tho year During the Year | withdrawal during
<o < o : tha Yaar-. .
1 2 3 4 5 6 /
;, B
a™ - -
N,

. . ‘ (\ [ERN
\,\ 4 he .‘J\‘ ) C‘J\l\ . r\\/ .. ‘<\/( . / \‘///
) \ 1) : .

! . "
7 \\(.ﬁ-" . [ > » Y ] ' y (XA

, AN
s I @) / ,‘...\(‘(

1

o T TR ot =y o Frdl Tl § gl %) 1 vl Rk s & wn A ga ol fera T o

* This also includas Rs. ... racovared in oarlior years dotailed below, but brought on to the accowit of the subacribor in this year.
foise sl 0 o Jfed Wi o vl L

includes Interast on crodits relating to earlier periods also.

w1l 3R Sl A G fore T ge W ' SRR

“*Far missing crodit debits please soa overleof. “paiaane b by e
‘ FTORURTANTENS

feurom
Motes ©
1.

fg g wd g iaE W g afelm wd w gngd S gn b e 3 fay Grrmgend gl Tt R a
i the subscriber desires to make any altaration in the nomination already made, a revised nomination may be sent forth witk n
accordanco with the rules of the fund. ®

2. e, AR ST e MR TR T W s wler & weediare % sfafa i s wifaamnfarr o il o v
SRE A T TREE QI GBI T S SPEY i NN ) T U Y e T LT gy
(n easa the subseribor owing 10 hisfhor having no ity than, had nominated » porson/porsona ollar than o mattbia/inutnder. ol
his tamily and has subsequently acquired a lamily he/she should submil 2 nomination in faveur of & membor/mambers ol s/
farruly. . '

3 St R o § o g oned S gy A fa s o, § avalz i e @l i gt RN G LR LT IR DAY
F e 3 ad s . AU
The subscriber is requested to satisfy himseli/herself as to the corracteness of tha statemaent and to bring erl'?[g i any‘io the 10t -6
of tha Accounts Officer within three month form the dale of its roceipt. < {J Pl " o

A, et fifa Framere & squR wa s T R / Signature '
To be filled in according to the rules of the Fund Concerned. O \ o

faf1 7 Data 7 7 TIF:(} Dgsignalion ' j.‘i'.':\ .

BEGIRE e (et ‘ Lo jtaeks
1. gl - e onn el @ Wi 3 v 30w W A il w) IR v ‘,\ oo e
2. 3 e, T T, 7 1995-96 3 wlaqw fiftn w8 A 7 Al Tl A0 - 7 el gy VAR g OSBE
A Acknowladgement Stip -
AN Impeitant - Kindly return the sfip to the Pay of Accounts ulticor immodiately after the Receipt of the Account Statarmwnt.
2. I hereby acknowlodge theRecoipt of ths Annual Statoment ol my provident fund Account for thoyear 1995-26.

A yarfing wan e 3 e SR A % sTp aul fuen A A ¢
Ccartity that to the best of my knowledge and infoimation tho balance shown theroin is corroct.

-

v

| am to state that | do not accept the balancg shown therain as corinct for tho reasons given ovorlval,_

Poning ARl § 1 SRR e wram famd Am & 2t eAler Rl win § e s fund T "7) 717_1§Q\
/ N\

&,
otm N i 8
Urmt’l(/Signmmo......(A;."‘.‘[.\Tp (.!‘.',2{ ,1//)1 .
am (A awi A) N
. ] '(’..'ﬂ’] ‘:\v_\
Harso (inblock lettors) .P‘.,.'..;...C TV HAT
; - fiufa @i vo N DL 13 _
e e % i & g Fund Account No. ... 8. A2 0.
Cor uso in Account Qfiic. . :

e
DA R TR 1 Rl L Fae et IRE D
von tinihe Ladeors Cadrfolio Arcountant Sr, Accountiut A AL
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. Government of lndia,
¥ T

g, |+

. ) el s
Nt { ‘( LA™ L i .,ﬁ” ;Ju— C',
Tdinistey of Finang s - ; \)% b’.k%b‘\" »LT"_ Qi 7
L e ! - Depanmreat of Expenditure — U i e

- ’ . I n' T e 0 New Dein, {Jmod.,July."r"‘_é"'fl?é?u."
. S OFFICE MEMORALIDUM R 3

-Suliject: Allowances and special Facililies icr Civifian Employees of the Cenliral Govemment.
and Union Termitories of the Houh-Eastern Region and in th
. Ollslands — Recommendgations of the Fitth Cenieal Pay Commiission.

serving in the Glates
s Andaman & Nicobar and Lakshadweey

- Wil a view fo allracting and cel
Sbe territodns of Arunachal Prade
isaued in this Ministey's Q.M. No.
ciherfacilities (o the Civilian Cenir

aining coimpetent officers (g

rseivice in the Noith-2
sh, Assam, M

Atipur, Meghalayy, Mirotaumn, b
2UMAIYG3-EAV dated December 14,

al Governmeont employees sewving in thi
these orders other than thase conlained in pacagmph Hiv) ibid, were also 1o
Caniral Government employees posied lo the Andaman & Nicobar islands
Cenlral Government cmployens posted 1o the Lakshathveaep lkends in thig Minisity's O.M. ef even number dated
Fisichi 89, 1964, The allowances and [acilities were tuher liberelised in this Ministry's O.M: Mo, 20014/ G/BG/E.IV/

astem Region; compiising -
agaland and Tipuig, orders weie

=.1H(B) dated Decamber 1.1988 and were ol

P

s0 extended o the Central Government employees posied Lo the Month, . 4

£astein Council when stztioned in the North-Easten lecion, - ‘ K P e
2. The 5ih Contal Pay Conuninsion hayve mada arithin tecnnunendations suggesting fuither Inpovements H .
withe aliovanzos ang rcilities adminaiblo v the Cantrat Coveannem einployees, including Ollicers 'o[ the All India L
Ceavices, posted in the Horth-Lasiern Ragion, Lirvey have fuithar eommended hatthese may also bi extended o ||
e Central Goverment cipioyees, including Officars ol the Al India services, posted by Sikkin, The
Srecommendaliong of the Conimission have boan consigered by the Govermiment and the President s nows pleaged”
s decide as {oliows : B R

(I} Venure of Postling/Deputation P ' ; BERERIRN

“The provisions in regaid o tenure of posting/depuiation contained in this Minisly

EAV dited Dacember 14, 1983, tead with O 14 NO.'?}O‘)M/IG/OG-EIV/E:II(B)
. shall continye lo'be applicabte, '

(D] 'Weighingo ior Central I)Egmlu(ionr.ll‘a aining Abroad and Simci‘ni Mm{(ion In Céulldcnlia! Recotds :
- Theprovisions containedin this Ministry's Q.M. No. 20014/3/63-E.1V daled Ducemhcr_ 14
- No. 29014/16/UG~E.|V/E.|i(8) dzled Dacrmber 1, 1298, shal conlinue to be applicable, _

(iii) Special [(Duly] Allowance ‘ . - B
. Cenbial Governiment Cjvilian erployees having an “All Tndia Transter Liability™
Tetritories in the §

lonth-Easlemn Feginn shall be granted tha
- centot their basic pay as prescribad in this Ministiy's Q.M. 1)
1900, bt withaut Yy ceiling oo s quantum, ly olhiee vioids e ceiling of fig
“erce shall o longerbe applicable and (he condiion that the ag:;.eq
Special PaylDeputation (Duly) Allovrance, it Any, will not excee
Mith, Qther laims and conditions govetiiing e grant of \hi
“applicable,

and posted to the specitiod .
Sgxecial [Duty) Allowance al the 1

0. 00147186 EAV/E. (D) daled) December 1,

1,000 permonth cunently in

d 151,000 per monih shall also be di

spensed
s Aliowance shall,

howcvcr,-co:_\‘lin.u.c. 1o be
I tenns of the orders comtdined in this Ministiy's Q.M Vo, 20022/2/08-E.11(8) doled Ma
“Goveminent Civilizn employees having an Al fndin Trans!er Liability” and posted lo sewve in (h

& Niccbar.and Lakshadv.eep Groups ~l Islands are presently entiled to an 1sland

varying iales in lieu ol the Special [DuiyjAllowance admissible in the Ncith-Eastem
shall continue 10 be admissible to ihe specitind caleqory of Cenlral Government er
‘reles as prescibed for the dillerent specilied areas in the .14,
onits quantum. This Allowiance shall

alzo biencelonh bha tnenjo
“andors in tegand la thia Allovnnee haoye Tirsere
17 1yas,

e Anaauman

nployees al the same
¢aled May 24,1989, bl withoul any ceiling
s Izland Special (Duy) Allownnce, Sepatein
vinsued g thisg Thmistiy’s Qi Mo, 121 an BN dnted July

PIARF AP

“Altention iz nlso invited in this conn®etion 1o the ciarilic
THD)2S-C01(B) dated Jandary 12, 1996, vihich sh
Central Govenmimnent employeas

serve in the Andaman & tHicobar

aiory orders contained In this Minisliy's Q.0 Mo,
Al continue to be applic

able not enly jn tespect O tho
posted to serva in the Modh-Easioim Aegion but also 16" hoso posied 1y
and Lakshadieep Gioups of Istands, '

® EAERAN

/ . .
WY A TR ' .
TRV S i

ir -
’

\

1283 extending certain allowances and

sregion, inlenng of patageaply 2 thereol, - :
Bpply mutatis mulandis Lo ie Civilian ..

- These were fuither extended 1o the .-

ale of 12.5 per ..

ate ol the Special {Duty] Allowance Mus.

y 24..1"339.500[1“:& -

o
N
‘

»

B

3 Grovps .

y's O.M. No. 20014/203- .
dated l)ecember-'_i'.‘ 198, ¢

L1903, read withO M. * .-

Special Alloviance al e
eqion. This Allowance -

. . - .o
. “
. . te N 0
i, .
o

'

+



(*?) Special Con'npensamry Alloviancasg
Orders in eiatd 1o revision of the rales
. Localiy flowarce, Ba
ele., wilich are loc
-Governme;y deci

Allownnees. Thase orders shall Apply Lo the eligit

. -

of vasious Special Compensalory Allowances, such as Remou,
d Climale Alloviance, Tribat Area Alloviance, Composite Hin Compmnsnloly,/\llciw:nurc-.,
a(ion-weciﬁc, hava either been separately dssyad or e undor lssun bagsed on
5i0ns o0 (i feconunzndntions of (g Filty Caniral Pay Cominlssion relating to thego
le Centrgt Government emnpioyees posted in the speciliz |

-_localities in ihe Nerth-Castern Region, Andaman & Nicebar Isiands and Lakshadvieep Islands, depending
“on the area(s) of their posting and subjectto the obsevance of the lerms and conditions spccilied_ll‘mtuin:
Such of thosa eviloyess whe ze eiditled 1o 1se Speciol. {Duiy) Allowance or the |sland {Spc—cia!'[)my]'
Alloveznce shall also ke enliitad, in addilion, 1o the Special Comp'ensalmy /\Ilowarlgc:(s) as adimiggible o

- them in terms of these separale orders, . ' o C RS

Cuntrz| Goveriiment employees entitlad (o Speci
vihich are Yetto baizsued, vi comlinue (o
notional’ pay vihich they would hav
of the corresponding revised seala
Ahe Filth Centez) pa

2l Compensalory/\Ilowancos, Separale orders inrespect of

‘2w such alloviances a) the exisling rales willi reference 1o the

edimunin the applicable bit-tevised scales of pPay butfor the inlroducticn

stillthe revisad otders are issued on the basis of the recommendalions of!

y Commission and the Governthan decisions thereon, R S o7

{v) TraveHing Aillowance on First Appointment ' ' 3 |-
The existing concossions 4

as providad in thia Ministy's O, aled Decembcrﬁ 4. 1003
-snd unther fibaaligeq in O.14. No, 20014/16/65-. /e 268, shall conlinue lo.be,
Capplicabla. - : L

M. No. 2001 4/3/183-E.1v d
(3) dated Deccmbor-?. 1

- '

(vi) Travalting Allowance for Journeys on Transier: fload Mileage lor Transportation of Personal Effects

on Trans!ar; Joining Tima with Leave : TR a
The existing provisions as Coutzined In lis Minis

chzll conlinue 1o ba 2pplicable,

HY's Ol o, 2001 4/3/83. . 1v dated Deceniior 14, 9g3 .
(vii)l.eave Travo| Concession : .
Interms of the nxisling Provisions as conlainae i this Minisiry's O 14 No. 20014/3/83- v dated Decémber
14,1983 the lolloving options are available 1o a govemmenlt servanl vho leaves his family belind at{he old
h2adquarters o anolher selected place of residence, and who has nol availed of lransfer lravelling alloviance
for the tamity - - ' L

“(a) the government servant can avail of the

leava tiavel concession (or Journey 1o the Mo
a block period of two years und

erthe noimal Leave Travel Concession Rules;

. _. on - t Con e .

b) inlizu thereor, the govemiment Seevant can avail of (he lacility (or himsell/hersell 1o ravel oi\ce'a:yeaf
ftoavihe sigtion of posiing to the Home Tovn or Wie place vhere the lamily is re siding and fof. the lamily.
(restricied only to the spouse and tuo dependen) children olage up 1o 18 years In respect of sone and *
Uplo 24 years in respect of daughlers] also 1o fravel once a year 1o vlsit the governiment servant ul tho

ne Town arnce In .

.. slation of Posting, . ‘ A
- These special provisions shall continye 1o be appliable, . : e
- Inaddition. Ceniral Governmen| einployees and their lamilies posted in these terrilories shall be enlilled tq' _
~ @vailol the Leave Travel Concession, In entergencies, on {wo acditional occasions during their entire setvicg
caceer. This shall be lermed as “Emergency Passage Concession® and is intended 1o enable the Conpat
~“Goveminent employees and/or thejr families {spouse & dldren) 10 tavel eilhar to the

and two dapendent ¢l
home iown or he station of posting in S shallbie over ang above the nonmal entilementg

anemergency, i
214,143, and the tvo addiiional Passages under the .

oithe employnes inlenng of e OM catug Decemly
Lmergancy Passage Concession shall be availed of by the entitled-mode angd class of lravel a5 admissible ©

under the noimial Leave Travel Concession Rules. - :

| Futther, in madilicalion of the ordors conlainnd in (hie Ninisliy's O Ma. ;!()()M/lG/UG-E.IV/E.H(D) dnted
Decembar 1, 1908, Ofticorg deveding pay of g 13.500 acd zhove and their (amilies, e, SPouse and lwy
cependent childron (UP 1o 18 years In reenect of sone and U0 24 yoenes in respect of daughters] will o .

Preniniline 1o trawel Ly ~icon e assion belwenn /\garlnI:-.//‘\Izawl/lmplmVLiTmbmili
tha Horth E141 andg Celcuta and viee versar betveen Port Glair I tha Andmnan.&. Nicobar lslainds ang
Culzutiavhadiag angd vice veisa; and haivpen Kavaralli in iha Lr.k-‘.lmc,!wﬂizp Istands ang Cochin'and vice
verea, - : : L

pr
: gy\@;/

avo Traval Cone sichar in

i




- empioyees posied-in the Norlh-Eastern Region, 'shall-als
.Goveminent employees, including

[

{ix) Retentiori of Government Accommodation at the Last Station of Posting , ' ' e

The lacilily of retention of Governmant accommodation 4t the last slalion of posling by the Cenlral Gq\{t’:.r_n.ﬁ.jehl
employees posted to the specified lerritories and whote famiiies continue 10 stay al that station Is available
in terms of the ordars contained In the arstwhile Ministry of Warks & Housing O.M. Nao, 12035/24/T7-Vol. VI

daled February 12, 1964, us 2mended from timae to time. Thls facility shalt conlinue to ba available to.lhe
. eligible Central Government employea

s posied In the North-Easlern Region, Andaman & Nicobarislands
and Lakshadvieep Islards. In partial modilicalion of these orders, Licence Fee for the accommodalion 5o
retained will be recoverable al the applicable normal rales in cases where the accommodation Is belovethe © -
type to which the employea is entitied o and at one and a hall times the applicable normal rates in coses - -
where the enlitled type of accopnnmodation ha
accommodation al the last station of posting vill also be admissivle o
-+ narmal permissible period for relention of Government accommodalion prescribed in the Rules.
(x) House Rent Allowance for Employees in Occupalion of Hired Privata Accarnmodation jf"' ,‘
The orders contained in his PMinistry's O.M. Mo, 11016/1/E.!11(8)/84 dated March 29,1984, and extended In |
this Minisiry's O.M. No. 20014/16/86-EIV/E.II(B) ¢aied Deceinber 1, 1988, shall continue to be mpplicabl%é.
(1) Retention of Telephone Facilily al the Last Station of Posling .
“As provided in this Ministey's O, Mo, 20014106/66 CAVZE D) dited December 1, 1980, Cential Govemment
employees who are eligible for residential tetephones may be pedmitled to retain Wheir redidential tetephone .
. 2ttheiclast stzlion of posling, pro

vided tha rental and all other charges are paid by the concerned eimployee
therneselves. ‘ : Y

si e (xi)Madical Facilitias
ramilies and he eligible depandanis of Cenlral Gove
 slalions of posting on the employees
avail of CGHS facilities

<2

imment employees who slay behirjd al the previous -
being posled 1o the specilied terrilories shall continue lo be eligible to.
al stations where such facilitics aro available. Delailed orders In thls regard will ba
issuad by the Migistry of Healili & Family Wetiare. . '
3. The Presldentis also pleased (o decide that hdsuorders, in 5o lar as they relale lo the Central Goveramant
o ba-applicable mulatis mutandis lo the Civilian Central
Llilcetyof te'All India Services; posied to'Sikkim® ‘

3
6. Insolaraspefsons serving in the Incian Audit and Accounts Departiment are.concemod, those ordors Issuo
afier consullation with the Complrolier 2nd Auditor General of India, . '

~.. '

- 6. Hindlversion will tollow.

A faﬂz’ré}o ,‘ PRSP

(N.SUNDER RAJAN) - ST

Joint Secratary o the Govemment of India. !
To - , : . .
At Minisiries/Departiment of the Goverament of ladia {As per standatd Disliibution List] Co
Copy [vith ustal number of spare copies! forwarded io CEAG, UPSC, eic. [As per standard Endorserqunl List)
Copy also fervardad o Chiel Sacraiary, Andaman & Micobar Islands ard Administrator, Lakshadweep, ™%

°
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(vﬁ{Children Educalion Allowance and liostel Subsicy o '
The exisling provisions as contained in this Ministiy’s 13.14. No. 20014/3/03-E.1V daled Decamber 14, 1983
- shall conlinue to ba applicable. The rales of Childien L ducation Atioveance and Hostol Subsidy having bf:_ﬁﬁ_, .
. revisad in the Departiment of Parsonnel & Tralning O.M. No. 21017/1/97-EsU (Allowances) dated June 12,'_
138¢, the Allowance and Subsidy shall be payable it the revised n onthly rates of Rs 100 and /Rs5300
- tespectively per child. : ' : ‘

1 been relained. The {acility of retention ol Govenuuent -
r a period of three years beyond the: o F

5.

"'4.'--Thé*-$eorderswiluakg elfect fro:xifﬁﬁgdﬁﬁt‘ﬁ'lggl' o S C

oo | S
.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH
' 0.A. No.56 OF 2000

Shri Manﬂy Kumar & Others

........... Applicants

Vs

Union of India & Others
........... Respondents

IN THE MATTER OF

-
Kt

en statement'submitted by the Respondents

The respondénts beg to submit the written statemént as

follows; .~
3.

1. That with regard to para 1 the respondents have

denied the cbntents,of the pafa. It is not correct that
Memo. No.11(2)/9-E.II(B) of MOF (Deptt. of Expenditure)

dated 22.7.98 has not been implemented. In this fegard, it

- may be stated that the Memo. wunder reference has only"

removed the ceiling of Rs. 1000/- per month prescrited in MOF

O.M. dated 1.10.88 but other conditions governing the grant

-of  this Allowance (SDA) continue to the applicable.

Further, the clarificatory orders issued by MOF vide their

OM No.11(3)/95-E.II(B) dated 12.1.96 in order to implement .

thé-Supreme_Court Judgement in Civil Appeal No.3251/93 dated
26;9.94 continue to be applicable, which has been

specifically mentioned in the OM under reference.

2, That with regard to paras 2, 3, 4.1 and 4.2 the

respondents beg to offer no conments,

3. That with regard to para 4.3, it may be stated
that the OM No.20014/3/83~1V dated 14.12.83 was issued by
the‘Gerrnment for improving the facilities and allowances,
including geensw=of SDA, admissible to -Central Government
employees for attracting and retaining the services of

competent officers for service in the NE Region.

u{l
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That with regard to para 4.4, it may be submitted
that All—India transfer liability has been established in
respect of IB employees owing to the fact that recruitment/
promotioﬁ in IB is done on All-India basis and on the bésis
ofv.common' seniority list except for the post of Security
Assistaht ana Group D' post. For these two categories of

posts, the recruitment is being done on decentralised basis.

5. That with regard to paras 4.5, 4.6 and 4.7 the
'respondents denied the contents of these paras. The MOF OM
" No.11(2)/97-E.1I(B) dated 22.7.98 has stipulated that the
oonditions for the grant of SDA will continue to remain same
as issued from time to time on the subject. The petitioners
claim for grant of SDA on the ground that they fulfil the
eligibility criteria of (i) having All-India Transfer
liability, and (ii) posted at NE Region is not correct. The
Supreme Court judgement in Civil Appeal No.3251/93 dated
20.9.94 which was conveyed by MOF in consultation with MOL
.vide their OM dated 12.1.96 has conclusively decided the
issue. MOF vide their OM dated 12.1.96 has laid down that
Central Govt. civilian employees, who have All-India
transfer liability aré entitled to SDA, on being posted to
any station in NE Region from outside the region and SDA
would not be payable merely because of the clause in
appointment order refating to All-India transfer liability.
It has been further added that grant of this allowance only
to officers transferred from outside the region to this

region would not be violative of provisions contained in

Article 14 of the Constitution as well as the equal pay

doctrine. The Hon'ble Court also directed that whatever

amount has already been paid to the respondents or for that



o e,

/

matter to other similarly situated employees would not be
recovered from them in so far as thig allowance is

concerned,

That with regard to para 4.8, the respondents

admitted that all the employees irrespective of whether

Ahey belong to NE Region or not were paid SDA on their
posting in NE Region prior to the judgement in Civil
Appeal No.3251/93. and issue payment of MOF OM dated
12.1.96. However, thereafter p(/SDA has been regulated in
accordance .with the Apex Court Jjudgement as reproduced in
MOF -OM dated 12.1.96 where it has been mentioned that
peyment of SDA is to be regulated in respect of
petitioners and other similarly situated employees as per
principle laid down i.e. Central Government Civilian
Emplo&ees, who have All India transfer liability are
entitled to the grant of SDA, on being posted ' to any
station in NE Region from outside the region and SDA would
not be payable merely because of the clauses in lthe
appointment order relating to All India Transfer Liabilit&.
The Apex Court further added thaf the grant of this
allowance only ‘to the officers transferred
from outside the region to this region would not be
violative of thevprovisions contained in Article 14 of the
Constitution as weil as the'equal pay doctrine. Further
whatever amount has been paid upto the date of Judgement
(20.9.94) to the Respondents or for that matter to other
similarly situated employees would not be . recovered from

them.

MOF OM No.11(3)/95-E.II(B) <dated 12.1.96 and

recent pronouncement of Hon'ble CAT Guwahati judgement dated



o .\J28.9;99 in OA No.140/97, where CAT has held that those

-;‘persohs, ﬁho belong to NE Region would not be entitled to
SDA'Lgs per the Apex Court judgement mentioned in the O.A.
dated 12.1.96. Further, CAT has directed the Respondents fo
determine the entitlement of applicants or some of them to
SDA  or not, as per decision of the Apex Court. In view of
this, the applicants, who belong to NE Region are not

entitled to SDA.

7. . Tﬁat with regara to para 4.9, it is stated that the
payment of SDA has been regulated oh the basis of MOF OM
dated 12.1.96 issued in consultation with MOL. The
petitioners has no legal ground to claim the benefit through

Hon'ble CAT, which they are not entitled as per Government

of India, MOF (Deptt. of Expenditure), OM dated 12.1.96

issued to implement of Apex Court.

. 8. That with regard to para 5.1, it is stated that the
Respondents action is in confirmit§ with decision of the

Government, Deptt. of Expenditure conveyed vide MOF oM

dated 12.1.96 issued in consultation with MOL to implement

the directions of the Apex Court Judgement in Civil Appeal
3251/93.

g, That with regard to para 5.2, the respondents beg

to state that comments as per paras 5.

10. ' Tﬁat with regard to paras 5.3 and 5.4, it is stated
‘that the grievance of the present applicants for grant 5.4
of SDA are covered under the principle laid down in the Apex
Court jﬁdgement in Civil Appeal No.3251/93 as reproduced in
MOF OM dated 12.1.96 to the effect that grant of SDA only to

the officers transferred from outside to NE Region would



not be violative of provisions contained in Article 14 of
the Constitution as well as the equal pay doctrine, hence
there is 'no violation of the equality and discrimination

against the petitioners.

11. That with regard to paras 5.5 and 5.6, the
respondents denied the contents of the paras. The

applicants eligibility for grant of SDA has been duly

considered in the department but the said benefit cannot be

conferred to thqse employees as they are not found eligible
as per .conditions laid down by MOF O.M. dated 12.1.96
conveying the Apex Court judgement in Civil Appeal

No.3251/93 and the Hon'ble CAT Guwahati judgement dated

- 28.9.99 in OA No.140/97.

12. That with regard to para 5.7, it is stated that in

9

B . )
~viewx submission made above,the respondents action is not

illegal, afbitrary and very well stand the scrutiny of law.

13. That with regard to paras 6 and 7, the respondents .

beg to offer no comment.

14, That with regard to para 8.1, the respondents beg
to state that in .view of submission made above the

applicants are not entitled to any relief.

i5. That with regard to parags 8.2 and 8.3, the

respondents beg to offer no comments.

kR kKKK K
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day of Decembes'2000.
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VERIFICATION

I, Shey M.RK §.Rae, Assighodt DifecXo, LT
Subsidiafy Intelligence Bureau, Guwahati being authorised
do. hereby - verify and declare that the statements made in ~
this written statement afe true to my knowledge, information

and believe dnd I have not suppressed any material fact.

2. , And 1 sign this verification on this the G¥w,

DECLARANT
Assistant Director,
S.I.B. (M. ¥ A)

Govt. of India,

Guwaheti.



